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HOME DEPARTMENT

ELECTION'S
(ii) such other service as may hereafter be declared as 

war service for the p irpo.o of this Am.ox ro.
Note—(I) Only w1 o’etime service of any of the kinds 

sp eified above render d after the 3rd September 1939 will

1
NOTIFICATIONS 

The 9th November 1915 
No. 5679-A.—The following notifications, issued by the bo rocog is- d as war service. 

Government of India in the Legislative Department, are 
republished for general information.

3
i(2) Service in the Oiv:l Pioneer F- rce, Madras, Civil 

Labour Units a id Madras Labour Units for C« ylon will be 
de m cl to fall within the sc*>pe of clause fc).

(3) For ihc* purpose of cir.rso ig) .[ii) service in the 
following has be n r.-cognised as war service :—

By order of the Governor 
H. : IjAL

Deputy Secretary to Government
New Delhi, 94th October 1945 

No. F. 7-IIL/45-C. &. G. (I)—In exerci?e of the powers 
conferred by section 04, read with section 129A of the 
Government of India Act, as set out in the Ninth Schedule

(i) Nation ,1 War Front 0 -ganization 
[ii) C.iraouflige org\n satbn

to the Government of India Act, 1935, the Governor-General supples through amflUcalo'iod'iatri^ pr0iuctlO:l °f War 

in Council, with the sanction of the Secretary of State, is 
pleased to direct that the following further amendment 
shall be made in the Legislative Assembly Electoral Rules, 
namely: —

Rule 48 of -he; said Rules and the heading ‘Part VIII—
Special Provision’ shall be emitted.

New Delhi, 94th October 1945
No. F. 7-I1I/45-C. &. G. (11)—Tn exercise of the powers 

conferred by section 64, read with section 129A of the 
Government of India Act, hs set out in the Ninth Schedule 
to the Government of India Act. 1935, the Governor-
General in Council, with the sanction of the Secretary of republished for g noral information.
State, is pleased to direct that the following further amend- 

. ment shall be made in the Council of State Electoral Rules, 
namely: —

Rule 48 of the sa;d Rules and the heading ‘Pari. VIII—
Special Provision’ shall be omitted.

(iv) Any poit .associated with the training of war 
tv:h icians ii duty in such post is declared by the C.ntral 
Govornme.it to be ‘ Militv-y duty \

By older of His Excellency the Governor
J. B. BROWN 

Chief Secretary to Government
T?>e 12lh November 1945

No. 8>1-EIeo.(A)—Th • following notification, issued by 
the Govcr vn-»nt or’ Indii in the Legislative Department, is

By order of the Governor
H. LAL

Dzputy Secretary to Government
New Ddh‘, 3rd November 1945

G. H. SPENCE « _ in .«.izi'x::"' *->» a
No. 5754-A.—The f llowing G •vernrnent Orde , i su. d by addi'io i to

,o , Mod « *«* D , of „
By ord.^ofVie Gov.-nor 3

The 29th October 1945 War fn f B Sdied de -vppend -d hereto shall be
No. 2595-P—Public (El .eii »ne)-T:i ex rcise of iho War bcrvrice <*e Pu poses ofihe said Act.

powers confirr d h ■ rule 5 of the Indian Legi.ibfcrre (War
Servic-0 E.oc'o *al Rules His Excelh ncy tl e Gov» rnor of
Madras hereby d cla es that the classes * f s «rv?co specified f jrce law.

below shall i-o stituto war service o e •Annexurk f • service in, or attached to, any naval, military, air
(a) servico of any kind in a unit or formation liable for T0*}* .mu'or mi* ta y stores unit or formation

service ov< rseas or in any operational area ; o vi.ng a ij .bnitv to serve overseas or in an area in
(b) f/>r\ice in India under Military, Munitions or Stores 1 I”1]1' •ry,0?. ra':10 l.s -inst the e lemy wore being

authorities or i\ factories with a liability to s-nvo ovcrse..s act',ci’ lr*cJudrig period* oc training fo* s icj service.

or in any operational area ;• tho* jo-vice involving subj iction to Naval,
A ir Force 1 ,w ;

ri<d of t aining v ith a Mi’itrry u: it or forma- 
o o.er cas or, in any opera-

Gov**rnor-Gener 1 i i Council is pleased to de«d re that in 
the re-vice specified in 'louse (a) of s« b-

is ropublbhed for general

Schedule
1. Service involving subjection to naval, military or air

in tho Annex.ire

3. Service, whether as an officer or rating, in sea-going 
ves-els.

4. Employment in the national service in pursuance(c) all 
Military or

[d) a p
tion ir.-volvi .g liability to
^(e^vuluable service rendered to the fighting fanes in

°Hruni™BiabyATllP. nr" a:umgo’-.h r Civil Dnfenoe (6) a diro-.tion u ido-tho National Somje (Toahnioal
• oreaniva*i"n f p oifird in this lxhaH by ti.o C.ntral or Pe's> tn-J) 0 dinanoo, 194)

- ^ • n IG v rnmeut; 5. Service in any civil d^f-mco organisation constituted
ft) r.rv s rvbo connected with the prp ecuticn cf under any Lw for tho timeboLij i.i Tone.

tulwar' wl ich a pre-son is lequiel to m.cfart ke bv a 
compee 1 u:*der lhe 1 rovi .ion i 01 any law for

time Icing in force.

of—
(a) a calli ig up niti *.e undo* the National Servico 

(E iropean British Subje;ls) Act, 1940,
S Tv

c r

G. H. SPENCE 
Secretary lo the Govt, of India

tho
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0|,.use 4 uft-e M -tor Vebiclus Spare Purls 7
1944, tho Cental Government is pleased to di™0l0rrt ‘ 
following amendment shall be made in the M,.,.®1 that ,'?r> 
the Government of I idia in the War T/aaspo^ioa" 
meat No. 52-LPC(2)/45-Spark Plugs, dated the m^Pan ■
1945, namely Jtb Allril"'t ^

For the word " Champion ”, the word 
*• Champion, K.L.G. ,f shall bo substituted. ai^ ,lettelj}

D. R.

DEPARTMENT OF SUPPLY AND TRANSPORT 
NOTIFICATIONS 

The 9th November 1945
No. 2481-T.—The following notification, issued by the 

Governme it. of India in the Department of War Transport, 
is republished for general information.

i

By order of the Governor 
C S. JHA

Secretary to Government
New Delhi, 13th October 1945 

No. 52-LPC(2)/45-Spark Plugs—In_ exercise of the 
conferred by paragraph (b) of sub-clauso (1) of

rutnam
Joint Secy, to the Govt.

°f Indiapowers !

The 14th November 1945
No. 27780-S.T—The following notification, issued by the Government of India, Department of Pood, i8 r6publish

for general information. ^
By order of the rn
„ s; v- S0H0GN°r^
Secretary to Quozrnmenl

Price Control (Sugar)
New Delhi, 27th October 1945

No. 20-SC(32)/45—In exercise of the powers conferred upon mj by sub-clause (1) of clause 6 of the Sugar and Sn 
Products Control Order, 1943, and in suoersession of the notification of the Gov.-r ime it of India in the Depart^, 
Food No. 2 )-SO(3 >)/41, dated the 21st October 1944, I, Vishnu Sahay, S.igar Controller tor India, fax the prices of 
as follows wita effect from the da.-e of t.us Notification :—

per m iund of crystal sugar, for sale ex-factory according to grad', shall be as given in the table below_

gar
nt of 
sugars

1. Pri ;e
i

26 272524 2823222119 29I• i

I Rs. a. p. I Rs. a. p.
I

10 15 6 I 17 1 6

Rs. a. p. Rs.Rs. a, p.Rs. Rs. a. p.Rs. a. p.Rs. a. p.(Grain size) a. p.a. p. Re. a. p.
16 14 016 12 0 17 3 0 

17 1 0 
16 14 6

1C 10 CA A 17 6 o 

17 3 0 
17 0 6 
16 U 6

16 12 0 16 A3 6 16 15 6

16 9 6 16 11 0 16 13 0

10 10 016 6 6 16 8 616 4 6A
16 7 616 4 0 16 6 016 2 0B

16 9 0 16 11 016 5 6 16 7 616 2 0 16 4 016 0 0 16 12 6C
16 5 6 16 7 6 16 9 616 0 0 16 4 015 14 6 16 2 615 8 0 16 11 0 

16 9 6 

16 8 6 

16 6 0 I 16 7 6

D 10 13 0 
16 11 616 1 0 J 16 2 615 15 0 16 4 6 16 6 0 16 8 015 6 6 15 13 0E

15 5 6 15 12 0 15 14 0 16 1 616 0 0 16 3 6 16 5 0 16 7 0F 16 10 «
15 4 6 15 13 015 11 0G 15 15 0 16 0 6 16 2 6 16 4 0 16 0 6

2. Price per mauud of crushed sugar, for sale ex-factory, according to grade, shall be as given below :—
Price per maund

Rs. a. p.
16 9 0 
16 6 0 
16 4 0 
16 2 0

3. Price per maund of relined sugar, for sale ex-factory, according to grade, shall be as given in the table below

Grade

13
12
11
10

27 I 28 29

*
Grain Size Rs. a. p. Rs. a. p.

17 13 0 
17 11 0 
17 9 U 
17 7 0 
17 5 0 
17 4 0 
17 3 0 
17 2 0

Rs. a. p.
A A 17 11 0

17 9 0 
17 7 0 
17 5 0 
17 3 0 
17 2 0 
17 1 0
17 0 0

17 15 0 
17 13 0 
17 11 0
17 9 0 
17 7 0 
17 6 0
17 5 0 
17 4 0

A
B
C
D
E
F
G

|
Explanations :

Standards of 
ions issued

(!) The grades mentioned above shall b' acco-din^ to the 8tan^rlo „„„ „
the Imperial Institute of Sugar Technology, Cownpore°and th ■ «ri.ri* 1 ^scribed by the Bureau of Sugar 
by the Bureau of Sugar Standards fiv»m time to timj/ ^ W1 d°ae according to the instrucgmmmmc treating

colo«r

ms »f 1 
for tbe

and by suitably
having

5 gr°

V. SAHAy 
Sugar CorUroV
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Nn 977fl> c lh* hifh KiVtn,b(r 1045 Provide*l that a person m by buy on behalf of any
WO. Z778--S.T. —'T.io following notifications, issue i by the member of his family any qua itities of Controilel Woollen 

m V.fc of IndU in ^ Department of Inlustrios and Goods which su«h member is e ititled iii» ier this ordjr
- Livil Supplies, aie republished for general i.ifor aatioa. to buy and a recognised dealer m..y soil such quantities 

By order of the Governor to u person.
9. The Cent/al or Provincial Government may by order 

direct any manufacturer of or any person dealing in any

mu, m m, tt&zsjr&s snjnssaaen
JNo. Lb/W(3)(i)—In exorcise of the powers conferred by such m mu fact are r or de der shall c »mply with such direc- 

O* ^ i ru*' *** khu Defence of India Rules, the tion.
General Government is ploa^ed to make the following o'-dcr 10- Any officer authorised by the Central or Provincial 
and to direct with reference to sub-ruli (1 of rule 119 of Government in this behalf may, if ho has reason to believe

le said R iles t hat notice of the order shall be given by that, any manufacturer of or pe von dealing in my Indian
he publication of the same, in the official Gazette and by .Woolen Goods has contravened or is likely to contravene

the issue of a Press Note summarizing and explaining its any provision of this Ord >r,—
provisions :— '

1. (1) Tnis 0 der m y be called The Indian Woollen 
^oods (Control) Order, 1915.

(2) It extends to the whole of B itish India.
(3) It shall come into fo-ce at on e.

S. V SOHONI 
Secretarij to Government

{a) inspect or Couse to be inspee'ed any books or other 
documents belonging to or under tue control of such 
manufacturer or dealer ;

(6) ente• and search, or authorise any person to enter 
and search, any premiss occupi d by such manufacturer 

(4) The Indian Woollon Goods (Control) Ord-.r, 1944, is or dealer and seize, or autho ise any person to seize, any 
hereby repoalnd : Indian Woollen Goods in respect of which he has reason

Provided that anything done under any provision of that to believe that a contravention of this Order has been 
Order shall be deemed, to have.been done under the co-res- committed, 
ponding provisio i of this Order :

Provided fur her that any refer* nco in any Order issued 
under the Defence of India Rules or i.i an1/ no ification 

rissued thereunder *o any provision of ihe Indian Wooden 
Goods (Control) Order
intention appears, be construed a-; reference to the corres
ponding p -ovisio i of this Or.le,-.

2. In this Old r :

11. Every person dealing in Indian Woollen Goods shall 
comply with the directions issued by the Cent-al Govern
ment regarding disposal of Indian Woollen Goods.

12. Any court trying a contravention of this Order may 
without prejudice to any other sentence which it may pass 
direct any article or articles in respect of which it is satis- 
fie i that the Order has been contravened shall bo forfeited 
to His Majesty.

1914, shall, unless a different

“ Indian Wuoll n Goods ” means any goods including 
yarn ma iufactured in India eitoer wholly or partly from 
wool, but does not include hand-spun yarn or any hand-
woven goods manuac ured from h md-spun yarn. ' hoaie^amf *U 8°rfc8’including knitting wool3‘ weavinS aad

Controlled W ool.cn Goods moans Indian Woollen 2. Knitted goods of all sorts, including Sweaters, Jerseys, Pall- 
Goods of the description specified in the .first schedule to overs, Scarves and Hosiery, 
this Order and marked “ F.W.M.I. ” or “ T.M.A. **

“ Recognised, dealer ” means a doaler specified for the 
time being in the 2nd schedule to i his Order.

3. Every manufacturer of Indian Woollen Goods shall 
comply with the directions which have been or may here
after bo issued by the Central Government regulating 
fcyp s, specifications, disposal and the ox-mill p ice of 
Indi n Woollen Goods which may he manufactured by 
him or prescribing the markings to be made by him on 
those goods.

4. No person other than a recognised dealor shall, except 
with the permission of the Central Government, sell any 
controlled woollen goods.

5. (1) $fo lecognised dealer shall sell any Controlled
Woollen Goodi at a price higher than the maximum retail Ahmedabad 
price fixed by the Central Government. ... ,

(2) No pers >n shall sell by retail any Indian Woollen Anfbala Cantfc.
Goods oth r than Contro led Woollen Goods at a p ice 
higher than the maximum retail price fixed by the Central Amritsar 
Government or where such a price has not been fixed at a 
price exceeding the cost of production of the goods by 

than 1:7 per ce..t ther >of.
6. Every recognised dealor shall, if so required by a 

purchaser of Indian Woollen Goods, give him a duly 
authenticated cash memo, specifying the quantity and 
price of t.io goods sold.

7. Every recognised dealor shill prominently display 
in his s.*op a list authenticated by tho Central Government 
showinrf tho types and specifications of Controlled Wool en 
Goods,which ho deals and the retail prices the e -f fixed 
by the Central Govor.imj it; a id he sha 1 produce this list 
on reasonable dema nd by any member of tho public.

8. Except with tho permission of oho Central Govern- 
phall buy in a»»y one calendar year and

THE FIRST SCHEDULE
(See Clause 2)

3. Woven goods of all s irts, including Suitings, Tweeds, Coatings, 
Shirtings, Lohis, Shawls, Blankets and Rugs.

THE SECOND SCHEDULE 
(See Clause 2)

Recognised dealers in Indian Wo lien Goods
Messrs. Ch. Amarlal & Bros.

.. Messrs. Baldeo Das Baboo La.ll and Jainarain 
Misra.

Messrs. Bharat Beopar Co. Ltd., A H. Allarakha 
& Sons a id Government Civil Grocery Shop. 

Messrs. Sudan Lai Khanna, Hanuman Prashad 
Ram Gopal and Government Civil Grocery 
Shop.

Messrs. Shyamlal Hiralal Shah and Sons.
.. Messrs. Haribliai Fulabhai Patel and Dayabhai 

Vanmalidas Lavsi.
.. Messrs. Kedurnath Shr'-e Ram

Messrs. S. Mohd. Rafiq and Sons and Radhe 
Shyam.

.. Messrs. Romesar and Co., Ghanshyam Dass 
Balkishan, hahzadanand and Sons and 
Thakuidas Balkishaudas.

Messrs. Md. Rafi-Ullah Sharaft-Ullah 
.. Messrs. Kani Ram Ganpatrai

Messrs Radharanmn Gaya Prasad 
.. Messrs. Seth Parmanand Shikhar Chand 
.. M ss' s. Karori Brothers Ltd.
.. Messrs. Jainarain Tundou and Gandhi Swadeshi 

Stores.
Messrs. Daulst Ram Sewa Ram 
Messrs. Jawaharma Chandmal.

.. Messrs. Y. C. Deshpande and S ms 
.. Messrs Ba jnath Das Taksali and Brothers, 

Gupta's — ' he Indian Stores and Bishwanatb 
Prashad and Sons.

.. Messrs. Khairati Mian Gulfam Mian 

.. Messrs. Anant Ram Bansidlmr 

.. Messrs. Kundanlal Shrikishendas

.. Messrs. Mannalal Lakshmanlal 

.. Messrs. Ratan Lai & Sons
. . Messrs. Kapurchand & Brothers, Fulchand & 

Sons. Tho Bombay Swadeshi Co-operative 
Stores Co. Ltd.. F. Sunder Das & Co.. Hari- 
das Gopaldas, H. Narain Das & Co., Valibhai 
Kamruddin, Sampat Swadesl i Stores, 
Government Giocery Stores. Railway Grain 
Shops und* r tho General Managers, B. B. & 
C. 1. and G. 1. P. Railways, Haridas Dharam- 
shi Kotadia and Panachand Tidabhai & Co.

.. Messrs. Gopaldas Sri Ram.

.. Messrs. Jugal Kishore Rndhey Lai
( hiranjilal Durga Das, Gopinath 

Changamall, Krishna Prashad Brothers and 
the Government Servants’ Shop.

Abbotbabud
Agra

Ajmer

Allahabad

Almorah

Amroha
Arrah
Bal.irampur
Banda
Bannu
Bareilly

ore

B\tala 
Beawar 
Belgaum 
Benares

Betti ah
Bhagai pur
Bhiwani
Bihar-Sharif
Bijnor
Bombay

merit, no person 
no recognised dealer shall sell to any person 311 any o.ie 
cal rndar year more than the following maximum quantities 
of various types uf .ontrollod Woollen Goods :—

. Two lbs.(а) Knitting wool
(б) . ullover, Jersey 

Sweater.
(c) Knitted scarf
(d) Lohi or Shawl
(e) Blanket or rug 
(J) Suiting 54'/56'

or One of one of these throe types

.. One 
One 
One

width .. Four yards, or suiting 27'/28' 
width eight y rds or Gr at 
coating 50'/58' width four yards.

6 yards ; or shirtings 64*766' width 
3 yards.

J
Budaun
Bulandshahr
Cawnpore . . Messrs.

(S) Shirtings 27'/30' wMth
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Messrs. Lokhraj b<ilig Ram

Krishna Drapery House, Sambhu•. Messrs. Mahadyal Premch-indra, B. N. Elias Parulia 
& Co., Sudarshan & Co., Wachel Molla & Q^etca 
Sons, Beng^ll Stores, S. K. Shaw & Co.,
Banshidhnr Nandlal, L. Mullick ** Wool 
House” Kn malt lava Stores, East Bengal Ranchi 
Society, M. Day a Ram, B. C. Nawn & Bros. Rawalpindi 
Ltd., Railway Grain Shops under the General 
Managers. E. I. and B. & A. Railways.

Messrs Dunichand Faqirchand 
.. Messrs. Murli Prashad 
I Messrs. >hynm Li I Rnja Ram 
.. Messrs. Bombay Warehouse 
.. Civil Cante n Stores 
.. Messrs. P. G. Dns & Co 
.. Mes-rs. rhanmull Chunni Lai 
.. Messrs. Brij Mohan Brothers Ltd.
.. Messrs Madho Ram & S*>ns 
.. Messrs Co mopolitan Trading Association,

Madho Ram & Sons, a d S. c-yasuddin Mum- 
tazuddin.

.. Mess-s. Kashmir Textiles and Madho Ram &
Sens

Dera Ismail Khan Messrs. Jnwa Stores 
Dera Ghazi Khan Messrs. Radhakishen Gr'gia 
Dhararnsala 
Dinapnr 
Etawah 
Farrukhabad 
Fatehpur 
Ferozabad 
Ferozepur 
Fyzabad 

-Gaya

Ghazipur 
Gorakhpur

Calcutta ., Messrs. -
Nath & Co., Sikandar Lai Sachar and Civil 
G oce y Shop.

Messrs. Ramr-khdas Mam raj 
M 891-8- Dewan Sinah Ham Singh, D. N. Bakshi 

& Sons and Molid. Ismail 
Messrs. Ban war i Lai Tarachand 
Messrs. J’ar^ash Saree Stores 
M essrs. Punjab Cloth Hous >

’’ Messrs. Benares Stores, T. M. V. Abdnl Azeex 
Bros.

Messrs. Angan Lai Radhe Krishan 
Messrs. Khanna Brothers

‘' Messrs. Hotchand Girdnaridas
Messrs. The Pol c > B izar Co-operative Stores 
Messrs. Kislianlul Roopeha d & Co.

* * Messrs. Bisauhi Shah Daulat Rnm Jain
Messrs. I !ak m Mall Tani Mall and the Central

Government Stores.
Messrs. Madho Prashad Triloknath 

... Messrs. Ram Stores 
.. Messrs. Nagind is Jinabahai 

M‘ss:’s. \b lul Kaher an l Sons.
’ * Messrs. Haji Sal.ir Baksh Haji Rarrjzan 
’’ Railway Grain Ships under tho. General 

Manager, S. I. Railway.

Rewari
Rohtak
Saharanpur
Salem

CampboPpore
Chap-a
Chandausi
Coimbatore
Cu' tack
Dacca
Darbhanga
Darjecl ng
Dehradun
Delhi

Sambhal
Shahjahanpur
Shika-pur
Shillong
Siiolapur
Sialkob
Simla

Now Delhi Sitapur
Sukkur
Surat
Sylheb
Tnnda
Trichmopoly

Messrs. Munshi Ram Om Parkash
Messrs. Bhagwandas Bishwa nth Prasad 

.. Messrs. Dwarka Prashad S lig Ram 

.. Messrs. Abdul Rashid Abdul Majid 

. . Messrs. RnmMiarosey Parshotam Das 
Messrs. Bnldeo Das Baboo Lai 

.. Messis Swadeshi Hatti 

.. M- SS'S Mahnbir Prasad Behari Lai
Mes-rs. Danulall Phulchand Jain (Bihar Fancy 

Stores).
Messrs. Munshi Mumtaz Ahmed 
Mess s. Har Narain Moti Lai and Railway Grain 

Simps under the General Manager, O. & T. 
Railway.

Mess s Hans Raj Des R j Chawla 
M ssrs. Sharif Ahmed 
Messrs Hashmutrai Sindhi

New Delhi, loth S'p'embn- 1945 •
No. LS/W(3)-(u,‘—Tn prrs a. ce 

Indian Woollen G ods (Control) Orclev, 1A45, tue Cj.itral 
Government is pi as. ?d to prose ibo the fulluwing <lirec- 
l.ir ns for ob e vance by all man Ta t irons of Indian 
Woollen Goods other than Controlled Wooden Goods :—

of clause 3 of the

KFcr niantfaetprers cf:
(A) Wotlltn Weaving Yarns :
(1) Wo >lle:i weavi tg yarns when scored , oloan shall not 

show a loss of more than 20 per cent and sholl be nmnu 
fcicfcured only in counts covered by the raj ges given
below :—

Guj anwala
Hapur
Hardwar

S:ta Ram Vishambharsahai 
Me sis. Mahasukh Mangilal 
Mess s. Mam Chand Bahadur Singh Jain 

. . Messrs Allahditta Bhagatram

Hathras 
Hazar.bagh 
Hissar 
Hoshiarpur
Hyderabad (Sind) Messrs. Roenal i^as Giddoo Mai & Co. 
Jacobbabad

35/40s 
55/6 s 
60/70s 
8!»/90s 
100/110s 
120s an 1 over

(2) The ex-mill price of woollen yarns shall not exceed 
the following :—

d)
hi)
(*«).. Messrs. Nawai d Ram Parsram 

.. Mf's-ws. H. D. Dave & Co.
Messrs. S. M. Ali Hmsain 

Maghiana Messrs. Ki-benchand Mela Ram
.. Messrs Balkishan Dass Bhagwan Dass 
.. Messrs. Kanur Bhalla & Co.

Messrs. Agrawal Hosiery Shop and Civil Grocery 
Shop.

Mes-rs. Ahmed Cl.-th House.

(iv)Jamsiu-dpur 
Jaunpur 
Jhang 
Jhansi 
Jhelum 
Jubbulpore

(v)
(m)

Jul'undur
Karachi Count Max. ex-mill price 

per lb.Messrs Harbans Lall & Sens, R chal Das Gidoo 
Mai & Co.. Karachi Swadeshi Mores, National 
Swadeshi Stores and Civil Grocery Shop. 

Messrs. Karnal Cloth House 
.. Messrs. Kripa Ram Bros.
.. M-s rs. J. B. Thacker & Co.
.. Messrs. Har Prasad Kanchhi Lai 

«, Me srs. H Inayatull h & Sons
Messrs. Durga Das & Brothers, Banbasi 

Swadeshi Stores, Shahzada Nan & Sons, 
. Punjab Kashmir Stores, . Fancy Swadeshi 

Stores, Bombay Cloth House (Regd.). Lai 
Brother-4, Civilian Oflb-ers Shop, Government 
(Contractor) ( loth Shop and Railway Grain 
Shops under the General Manager, N. W. 

Railway.
.. Me-srs. Thadaram Gulomal
.. Messrs. Deshi Beopar, The Himalayan Stores 

Swadeshi Bhandar and Government Civil 
G ocery Shop.

Messrs. Fancy stores
.. Messrs. >h. Maula Bux Mohd. Suleman 
.. Messrs. H. A. R. Mohd. & Sons, Naramdas 

& Co., Joonus Sait and Sons, and Railway 
< rain Shops under the General Manager, 
M. & S. M. Railway.

.. Messrs. S. Tulsidas Singh Hardit Singh 

.. Messrs. Pyarelal Salig Ram and Ram Das Bal 
Mukand.

.. M* ssrs. Satya Narain Prasad, Narsingh Narain 
.. Messrs. Bhagwan Dass Baij Nath 
.. Messrs. Lakshmi Cloth House 
.. Messrs. Mohd. Ismail 
.. Messrs. Madho Ram & Sons.
.. Messrs. Munnal d Navalkishore 
.. Messrs. Nabi Bux Hoosiin Bux

Karnal
Kasauli
Khurda Road
Khurja
Kohat
Lahore

Rs. A. P. 
1 12 0
1 14 0
2 0 0 
2 2 0 
2 6 0 
2 8 0

35/408 
55/OOs 
6'/70s 
80/90s 
100/ilOs 
120s and over

(3) Woa ing yarns shall be packed in bundles of 10 lbs. 
and each bu idle shall bear a 1 ubel secu ely affixel giving 
n .me and pla te ol manufacturer, year of manufacture, 
count of yarn and p i ;e laid dovv.i under (2) above.

(B) Woven Goods;Larkana 
Luc now

(1) Woven goods >hall be manufactured only to descrip
tions give, i Leluw :—
Schedule No. 1Ludhiina

Lyallpur
Madras Category (-i)-Tweeds 54/56" wide, both 

wetD dyed, fast colours, scoured clean :
(i) Weight per lineal yard 13-14 

woollen yams-—cotints 
Ditto 
Ditto 
Ditto

(v) Weight per lineal yard 16-17 
woollen yards—counts 

Ditto 
Ditto

.. . <Tr . , Ditto
(tx) Weight per lineal yard 20-21 

woollen yards—counts 
Ditto 
D.tto 
Ditto

Category (t)—Tudds f4/rf."
dyed f .st coiou s, sc ...rod clean :

(<) Weight per lineal yard 13-U 
woollen

wa-p and

oz8. fromMardan
Meerut 60/70s 

80/90s 
100/110s 
120s and over

(n)
(««)

Mirzapur
Monghyr
Moradabad
Murree
Mussoori©

0«)
oz8. from

60/70s 
80/90s 
100/110s 
120s and over

(vi)
(vii)

Muttra 
Multan
Muzzaffarnngar . . Messrs. Hukamrhand Keshovadas 
Muzzaffarpur .. Messrs. China Chowdhry Copal Cliowdhry 
Nogpur .. Messrs. Nityanand Agarwal and Civil Grocery

Shop.
.. Messrs. S. M. Riazuddin Fiazuddin and Civil 

Grocery Shop.
.. Messrs. Shiam Lai 
.. Messrs. Chandu Lai Jii Ram 

Measrs. Gi pta Brothers
essrs. Ki'ha> chand Chelloram

(vii)

ozs. from
60/7f s 
8()/90s 
100/110 s 
120s and over

Ttide, only varp or weft

(x)
(xi)
(x;i)

Naintial

Nagina 
Najibahad 
1- owshora 
Ootacamund
Patna

ozs. from
yarns—counts 

Ditto 
Ditto

(f) WeipH per lineal0 y^rd 16-17 
woollen yarns—counts 

Ditto 
Ditto 
Ditto

... 60/70s

.. 80/ 0s

.. 100/110s
.. 120s and over

(«)
Shivcband Rai Surajmall and Om 

Prakash Agarvral.
.. Mrsfr-’. Pr j Lai Kapoor & Sens, Ghulara Ali 

K1 an & .‘• or s and Civil Grocery Shop.
.. Missis. Pam Bharosey Ram Ghulam

Mes rs. The Bombay Swadeshi Co-operative 
Stores Co. Ltd.

Mopprs (m)
(»»)

Peshawar
ozs. from

Pilibhit
Poona

(vi) .. 60/70s
. . 80/ 0s
.. 100/110s

120s anJ over

(vii) • •
(viii)
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(i«) Weight per lineal yard 20-21
woollen yarns—counts .. .. G0/70s

Ditto .. .. 80/yUs
d*to •• .. lou/nos

. Di.to .. .. 120s and over
. **gory (c) tweed 54/56" wide checks or plain 

piece dye.fast, colou s, s toured clean : 
d) Weight per lineal yard 13-14 

woolien yarns—counts 
Ditto 
Ditto 
L'itto

(v) Weight per lineal yard 16-17 ozs. from 
woollen yarns - counts 

Diito 
Ditto 
Ditto

ozs. from appendix and the permissible rate shall be the delivered 
cost oi tht*. yarn at the knitters premises in spimfers 
packing

plxs (b) cost of fabrication which shall not exceed ceilings 
ja*d down in the appendix,

plus (c) 12* per cent of the totd of (a) and (b) above,
plus (d) 12* per cent oi the total of (a), (b) and. (c) 

above.

Retail price of any garment thus arrived at however shall 
not exceed th i maximum retail pries- fixed in pursuance 
of cia s i 5(2) ul tnu I.iaian Woollen Goods (Control) 
O.dor, 1945.

(x)
(xi)

ozs. from
.. 60/70s
.. 80/90s
.. 100/110s

1208 and over

<«)
(iit)
(ivj

.. 60/703
.. 80/908
.. IcO/liOs

120s and over

(vi)
(»H)
(vi'i) _____
(ix) Weight per lineal yard 20-21 ozs. from 

woollen yarns—counts 
Ditio 
Ditto 
Ditto

APPENDIX
.. (0/708
.. 80/90s
.. 100/110s

. 120 and over
Twoi ds may also be manufactu ed in 21128* width however in 

that case the weight per lineal yard shall bo proportionately less. 
Schvd.LNc.il

Category va)—C..e k Blankets, fa-t colours scoured clean 
54"x iU4" or 00"x9j" (excluding fringe ) :

(*)
2 3{xi)

(xii)
4

Maximum
admissible

wastage
expressed Maximum 
a* a per- admissible 

centage of fabir cation 
wool 

concent 
of the 

garment

iSerial
No. Description

Weight cost'
\(i) Manufactured from woollen 

counts 35/*0s
yarns—

.. 4 lbs.

.. 4* lbs.
5 lbs.

f(«) Ditto 
Ditto

(iv) Manufactured from woollen yarns—counts 
55/603.

km a
h

3Per cent. Rs As. p.. 4 lbs.
lbs.

5 lbs.
Blankets Acid colours. 

Scoured clean 54" X Io4" or 6)"x90" (ex .ludi ;.g fringes) :—
Weight

> «4 Ditto 
Ditto

Catagory (b)—Piece dyed
I Children’s Cardigans and Combination 

Suits
II Child* en’s Pullovers Polo Neck with 

sleeves size 18-22".

20 0 13 0(«»)
20 1 I 0

IIII Childr- n’s an : Men’s Slipovers, Pullovers 
and Jerseys —
(Plain knit) size 

Ditto 
Ditto

(i) Manufactured from woollen yarns—counts 
3„/40s I.. 4 lbs.

.. 4$ lbs.
.. 6“ lbs.

18-22' 
24-28' 
30-34' 
36- 0'

(Ribbed or fancy i.nit) 18 22' 
24 28' 
30-34' 
36-40'

20Ditto 
I ^ it to

0 14 0
0 15 6
1 1 0
1 2 6 
1 0 10 
1 2 0 
1 4 0
I 6 II 
0 13 0
0 14 5
1 0 0
1 1 7
1 1 10 
1 3 0
1 6 0 
1 8 2 
18 0

(ft)I: 20(iii'
(iv) Manufactured from woollen yams—counts 

—o6/60s.
20

Ditto 20.. 4 lbs.
.. 4* lbs.
.. 5 lbs.

20Ditto 
Ditto

Note.—In case of blankets a tolerance of 4 ozs. shall be allowed 
in weight and tolerence of 2' in measurements.

<«) Ditto
Ditto
Ditto

20{vi)
20
20

IV Swimming Trunks size 18-20'
Ditto 21-28'
Ditto 30-4'
Ditto 36-40'

V Nehru Jackets 18-22'
Ditto 24- s 8'
Ditto 30-34'
Ditto 36-40'

VT Ladies Jumpers and Swimming Cos
tumes.

VII Ladies Cardigans and Coats 
VIII Vests half sleeves or sleeveless 

IX Socks dyed or bleached made on under 
120 needl -machine.
Ditto 120 or over needle-machine

X Stocking dyed or bleached made on under 
120 needle machine.
Ditto 120 or over needle machine

20(1) Tne following particulars shall be clearly markod on 
all u oven goods :—

(a) th ■ name and place of manufacturer ;
(6; y ar of manufacture ;
(c) Se t dule and category No. allotted under B(l) 

abovo'; and
{d) r t.il price fixed in pursuance of clause 5(2) of the 

Indit-n Wo >lle.i Goods (Coair- 1) Order, 1945
For this purpose in case of pi- ce g ods the necessary 

markings shu.ll be stamped on both ends of eath pie te and 
of blankuts and lohis cr shawls labe.s beari .g the 

ssary markings shall bo securely affix d. Thus a 
manufart u *er (Rama Mills Amritsar) shall stamp on a 
piece of tweed weighing 13/14 ozs. per lineal yard made 
from dyed weft and warp, yarn counts lbO/liOs the 
markings :

“ Rama Mills Amritsar—1945-l-(a) III Rs. 5-14-0.”
(0) Knitted Goods
(L) Knitted goods shall be manufactured only from 

worsted yarns in types mentioned bolow :— 
n Serial No. . Des ription

I. Children’s cardigans and combination suit.
JI. Children’s Pullovers polo neck with sleeve? size 18-20'.

III. Children and Men’s slipovers, pullovers and jerseys in
sues 18-40'. fl(W JOdhiy liih September 1945

IV. Swimming trunks in sizes 24-40 .
V. Nehru Jackets in sizes 24-40'. No LS/W (3)-(m —Ir. pursuance of sub-clause (2) of

VI. Ladies jumpers and swimming eostumc. c]aua,', 5 cf tl.e Indian Woo.len Goods (fontrol) Order,
VIL Vests half slew^or eieeveiesa. 1945, th C. ntral Gov- r.,m-nt is p'eased to fix th.' •bllow-
IX.* Socks dyed or bleachi d. ing maximum retail pr.ces which may be < harged by a
X Stockings dyed or bleached. dealer in respect of Indian Woollen Goods other t..an Con-

Drawers monufa cTured^t^defen ce trolled Wooll n Goods manufactued and marked by mam,
k it ed goods shad le divided in„o two qualities, facturers in accordano’W.th the directions issued to them 

viz-L b in Plir8uance of Clause 3 of the said Order.

quality 4Af—1 nitted goods manufactured from single or 
folded m jri 10 worsted yarns ;

quality ‘B’—knitted got ds manufactured ircro single 
cr fol ed cioael red or s p^r-ert Ssbred wor u d yarns.

(3 A L.ble shall lciffixtd to every gaimtr.t giving name 
of \b mui.ifaciu cr, 3 car «f mt.ni facun e. quality, serial 
No. a;- all* tti d uncer*(l) 11 ov< , size cf the payment ai.d 
the re ail pr ce which sha.l be doteimined as fellows:—

(a) The cost 0/ yam required in the manufacture of

11 is purpose the permissible quantity of yarn shall 
not ex e d the we ght of the woe 1 content of the garment 
including percentage of wantage aum.ssil/le us given in the

20
20
20
20
20
20
20

1 20

20 3 0 0 
0 7 0 
0 6 0

K 20in case 
nec

i 12i

l 0 8 0 
0 10 0

12* !!12*
1r 112* 0 13 0

i
All goods not manufactured and ’nu.rkod according t 

directions given above shall bo disposed of within two 
months from the date of issue of this Notification.

Note—The above directions do not apply to goods manufactured 
against orders placed by tl.e Suj.ply Department. ->

1

I

I. Wooll m Weaving Yams

Maximum selling price 
per lb.Counts

Rs. a. p.
1 12 0
1 14 0
2 0 0 
2 2 0 
2 6 0 
2 8 0

35/ '0s 
6f;/60s 
60/70s 
80/90s 
100/1108 
120s & ever
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If. Woven Goods.

41 2 3
Maxinnim

Qimlity
Serial
No. Description£ fr 

liafa
C <8

CC U

Maximum 
retail price 
, per yard

Q‘>Description
1

RS. a. p
1 Children’s Cardigans and Combination

Suits.
2 Children’s Pullovers Polo O'- High Neck

with sleeves size 18-22*.
3 Ch.ldren’s and Men’s Slipovers, Pullovers 11 0 Q

and Jerseys.
4 Swimming Trunks • • • • 7 12 q
6 Nehru Jackets .. • • 12 8 q
6 Ladies Jumpors and Swimming Cos- H

tumes.
7 Ladies Cardigans and Coats
8 Vests half sleeves or sleeveless
9 Socks dyed or bleached ... 3 4 q

10 Stockings dyed or bleached .. 6 0 0
11 Jersey Pullovers (Defence Specifica- ..

tions).
12 Drawers (Defence Specifications)

” 4 0 ri
“ <>20

Ra. a. p.
7 8

1 a Tweed 54* wide, both warp and weft dyed, fast 
colours, scoured clean :\ -

6 4 0(£) Weight per lineal yard 13-14 ozs. frem yarn
counts— 60/708 5 5 0

.. 80/90s 6 8 0
100/110s 6 14 0

.. 120s & over 6 10

7 ,2 ?
7 B lDitto

Ditto
Ditto

(«) 0 6
(tu)

•• 20 12
« 1112 
0 l12 t

(iv) 6 0 0
(v) Weight per lineal yard 16-17 ozs. from yarn 

counts— 160/70s 640 2 8 0
,i12 0 10 16 0

4 8. 0 

folded

6 7 0
6 13 0

80/90s 
.. 100/110s 
.. 1208 & over 6 15 0

Ditto
Ditto
Ditto

(vi)
(vii)
(viii)
(iar) Weight per lineal yard 20-21 ozs. from yam

counts— 60/70s 7 4 0
80/90s 7 7 0

.. 100/110s 7 14 0
.. 120s & over 8 2 0

N TE—All knitted goods manufactured from singl 
merino worsted yarns shall bo classified in quality * A

All knitted goods manufactured from single or fol led oro . 
or super cross bred worsted yarns shall be classified in quality « Dr8(i

The above retail p ices are fixed for Indian wooll-m good 
other tha 1 Control.ed Woollen Goods manufactu ed 
accordance with directions issued to manuf.^turo-s iq puN 
sua cCe of clause 3 of the India 1 Woollen Goods (Oo.itrol) 
Order, 19 .5. The prices of goods ra mufactu ed before the 

•f those direclio is shall bo governed by Notification 
No. LS/W(3), dwted th; 25th November 1944.

New Delhi, 22nd Seplembz♦ 1915 
No. LS/W(3)-(ivl—In pursua ico of cla iso 11 of the 

Indian Woollen Goods (Cento.) Order, 1915, the Central 
0 Government is pleased to direct that »11 dealers sb*II dis-

of all Indian Woollen Goods, other than Cortrolled 
Woollen Goods not manufactured and marked acc rding 
to directions issued to tho manufacturers in pursuance of 
clause 3 of ih; Indian Woollen G- ods (Control) Order, 

0 1915, within three months of the date of issue of this noti
fication.

» or

Ditto 
Ditto 
Ditto

b Tweeds 54' wide warp only or weft only dyes fast 
colours scoured clean :—

(*)
B \(xi)

(xu)

(i) Weight per lineal yard 13-14 ozs. from yam 
counts— 60/703 500

80/90s 530 ls^ue <Ditto
Ditto
Ditto

(it)
(m) 100/110s 5 9 0 

.. 120s & over 5 12 0(iv)
(v) Weight-per lineal yard 16-17 ozs. from yarn 

counts — 60/708 6 13 0
(vi) Ditto 

. Ditto 
Ditto

80/90s 6 1
100/110s 6 8 0 Pose(v.i)

(viii) .. 120s & over 6 10 0
(ix) Weight per lineal yard 20-21 ozs. from yarn

617 70s 6 13
80/90s 7 10

counts—
(*) Ditto 

Ditto 
. Ditto

(xi) ICO/llOs 7 8 0 
. 120s & over 7 11 q

DHARMA VIRA 
Dy Secy, to Government(x«)

c Tweeds 54' wide, checks or plain piece dyed, fast 
colours, scoured c ean :—

(i) Weight per lineal yard 13-14 ozs. from
The 14fh November 1945

No. 27784-S.T.—The following notificatio .s, issued by the 
0 Government of India in the Department of Ind .series and 

Civil Supplies, are republished for general information.
By <. rder of th- < Governor 

S V. fOHONI
Secretary to Government

yarn
60/70s 5 1

• • 80/90s 5 4 0
.. 100/110 5 10 0

counts—
(«*) Ditto 

Ditto 
Ditto

(v) We ght per lineal yard 16-17 ozs. from 
counts —

(m)
(iv) .. 120s & over 5 13 0

yarn 
60/70s 5 15 0 Bombay, 29Ih Scp'cmber 1945
8u/90s 6 q No. TC.(4)T8/45 In exercise of the powers conferred
10 /110s 6 9 o on rae by clause 15 of the Cot on Olo.h and Yarn (Control) 

6 li o Orde*, 1945, I hereby direct that tho following further 
am-r .dmtnt shall be made in the Tex.ilc Cjnimis-ijn rs 
Notification No T. C. (4)1/44, dated the 22nd January i944, 

0 namely :— . ;
In tho table below tho said notification for the entoic®

column
lv.: -

(ri) Ditto
Ditto
Ditto

(vii)
(viii) ■ .120 & over 
(ix) Weight per lineal yard 20-21 ozs. from yam 

counts— 6 / 70s 
• 80/903

100/110s 7 10 0 
.. 120s & over 7 13 0

6 15 0
7 3(x) Ditto

Ditto
Ditto

(*’)

(Xii)

und««r column 2 against entry numbers 1, 5 and 7 in 
1 t.xoreof, the folio"i ig s .all be substituted, nam

(0 of clause 13 and all

2 a Ch ck Blankets fast co’ours, scoured clean 54" x
10. or 60' x 90" (excluding firing *s) ;__
(i) Manufactured from yarn counts 35/40s 

weight—

i •

the‘‘The provisions of sub-v 
provisions of elans'* 14 of the Order.”

«.B tml.ay, 6th October 1945 
No. T.C. (2)94/to —Corrijendum—ln t.ie notificaHon 

the Gov -rnmont of India in th.: Dtp irtment of 
and Civil Supplies No. 34-Texii!« AM 5)2/43. dated 
December 1943, published in the Q-izette of India & ^
ordinary, dated the 31st Djeemlvr 1943, in fchodu '
(Part I), un ler Serial No 77 “Bvadoshi M.Hs 
at page I0>». agains< Serial No. 23 n dor column \ 
for the figure “023410/5” r ad the figure “02431u/5 *

Bombay. 6th October 1945 r rrod
No. T.C (12)0/45 -In exorcis-; of the powers co ?ge 

on mo by sub-clauses (6) and (o) of cl .use *n >045,1 
loA of the Cotto.. Cloth and Yarn (Control) Ord r, ^all 
hereby di ect that the f Rowing further amo.ndnien er ^ 
be made in the notifi ation of the Textile Coin,nj ^
No. T.C.(12)/44, dated the 14th October 1944, nauicy.

sub-paragraph 1 of paragraph G, the,follevvl io 
vise shall be ias'-rtod. namely:— arjdng

“Provided that in the case of Mesh cloth tha Jjesh 
shail be made on a piece of cloth stitched on bo 
cloth.”

each
16 4 0
17 15 0 
19 5 0

aus»
4 lbs.

..., ?,tto •• -- 4] lbs.
(*u) Ditto .. .. 5 Iks.
(iv) Manufactured from yarn eour.ts 36/40s 

weight—

(Hi

of
4* lbs. 
4h lbs. 
5 lbs,

(6) Piece dyed blankets, acid colours scoured 
frin^s)54lX 1U4" or 60'x9u' (excluding

17 3 0
18 11 0 
20 3 0

(v) Ditto
Ditto(vi)

(i) Manufactured from 
weight—

yarn counts 35/40s
4 lbs. 
44 lbs.
5 lbs. 

yarn counts 55/00s
4 lbs.

15 13 0
17 5 0
18 9 0

(«) Ditto 
Ditto

(*t>) Manufactured from 
weight—

(Hi)

16 12 0 
18 12 0 
19 7 0

<») Ditto
Ditto

-- 4£ lbs. 
• - 5 lbs.

(vi)

III. Knitted Gocds a:,

directio.is issued to him in pursuance of clause 3 of the
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Bombay, 6th 0 tobzr 1945 o
on m', byGilili8>,I21 ofth ‘ fV °^forre1i O Gramophone records and^udles ;
$)rdor 194> a lfi w|4.l .! ° . 0 ^ i ^ *ra (C mbrol) (2) Radio spa e parts and .ocessories.
moot I |,t 'ebvHif'l the a:l’uc-'l ,'‘ of thu Central Govern- Bomba’,, 6th Ociober 1945
meats shall b^madeii tho oll»w«g . f ;rt,hcr ame ,d- No. 1/2(109)/45-CG(C3)-fn pu-s .ance of section 9 of
oation No T C 1141/14 a*?!.6 8 notih- the Hoar ling and Profit >>ri:i' Prevent on Ordiain te, 1943
namely i— (U)/W’ dat°d the 3jth Doomber 1944, (0 dina 103 XXXV of I:i43), I he-eby di eot that the follow-

In onliimn 1 nf t„ui u t „ i ig rurih r amendment sh .11 be made in the notification
(lHn mt v !ft bfdowfthe,8a’d ""Motion, 0f the Controll-r-Gen ral of Civil Sapplios, No. i/2(24)/

be added n/melv .Hi f* sjb'°nt y (»;, the following shall 4 -CG(CS), d ttod the 20th Marco 19 to, namely 
“(Hi \ nrmtitv i m A th ; said nolificati j.i after the w <rd* “the Puijab

ment Offic ^ Cawnpore " Textile Controller and Enforce- Province” the words “ or the United Pro vinoes ” shall be

(2) for entry No. 12 the following shall be substituted 
namely : —

“12. Director of Food Snppli s, Q letta ”
__ Bombay, 6th October 1945
No. T.C (27)1/45—Jn exercis j of the

C. C. DESAI
CoatlrOe.nl. of Civil Supplies 

New Delhi, 6th October 1945
No. 91-M(23)/45—Jn pursuance of clause 7 ol the

O,™ b,Cgtton Cloth SK!
ml,,, '. I ’t"do" Cm“*‘ G'"“rn- f” »” P»'P»“ of t«. ,o,l cl»a„ t. odd.tioiTto lho»
b« ioreby direct that the follo wing amendment shall autho is A in the n ,tifie wtions of th . G .vernment of India
Nn T o /oh\iak Ga 4- ffu1 d ioH01?1111^8*0116^8 notification in the Departm nt of Industries and Civil Supplies,
” 2W46. dated the ISth August 1945, namely No 91-M(9)/45, dated the 9th June 1915, and No. 91-

in the table below tho said notification, for entry No. 12 M(23)/45, dated the 15th Ssptemb -r 1 145
the follow, ig shall be substituted, namely Director of Industries, C ,ntr I Provinc -s and Berar.

uector Ol Food Supplies Q letta, Baluchistan.” All Deputy Commissio l irs, (Je itr d P ovine >s a id Berar.
xr T^n /oni/i- r ^ . Oct°ber 1945 Officer on Special Duty, Comranu anl Ind istry Civil

V,A If W**—Jn exe-cise of the powers co iferred Spplies Department, Central Provinces a id Berar.
n me y’clause 21 of the Cottm Cloth and Yar i (Control) All District Superintend mbs of Police, Central Provinces

Uraer, 1915 and with the sanction of th? Central Govern- and Berar.
ment, X hire »y diroCj that the fodnwi ig amen 1m mi sha'l I e All Additional District Magistrates, Central Provinces 
made in tho Textile Commissioner s notification No. T.C. and B >rar.
(29)/4o, dtt »d the 17th Septe n ier 1915, nimely :— All Inspectors and Diviiional I.ispejtors of Civil Supplies,

I.i column 1 of the table below.the said notification, for Central Provinces and Bear, 
entry No 12 the following shall be subs.itu.ed, namely Director of Civil S ipplies, Punjab

12. Director of i ood bapplies, Quetta.” AH Assistant Direc&ors and the O.fi ;er on Sp cial Duty
in the Civil Sjppli ?s D p irtm nt, Pu ij ,b.

All District Magistrates. Sabiividonal Magistrates, 
Additional District Magistrates, Civil Supplies Offi ;er j and 

No. 2778S-S.T.—The following notific itions, issued by . Incp .ctors of Civil S ipplies in the P injab. 
the Government of India in t'.e D p\itm?nt of Tad s.riis District and Suoiivisional M^giitnoei, A?iam. 
and Civil Supplies, are repu jlishiid for general in for nation. J. D. K.APA0IA

By order of the Governor 
S. V. SOHONI

!

I
I)

I
■
!
i
*

i
I
i

i!
S. D. CHARD 

Textile Commissioner
The 14th November 1945

1|

Dzp ity Se:y. to th,! 0 iol. of l idia 
The 14th Novenber 1915

N3. 27783-3.T.— Cn) f Moving no:ifi.-a i >n, i-s led by the 
Govor im mo of Indiw, D ;pa-tin nt of I linjtriet aid Uvil 
Supplies, ii hereby republished for go \ -ral i.i b ru i <\ m.

B y or J ;r of tie Gi /er.ior 
S. V. bCHuNI

Secretary to Govirnment
Bombay. 24th September 1915 

17I(I0G)'45-0G(CS)—It is hereby notifi d for 
public information that i i pursuance of th«> proviso to 
8ub-seot;0;i (2) of section 6 of the Hoarding and Profile- r- 
ing Prev.-ntion Ordinaxce, .941 (Orvlinanc! XXXV of 1943) 
and fo* the p irpose of deter mi ling [u idor clause (6) of th ut 
sub sec ion] uhi m ixi num p ice w lio.i a d <aler m ly charge 
for impjrted ri >s used in the mt.iufiofcure of umhrdlis 
I have sanctioned tne addition t> the 1 .ndod cost of such 
ribs of a sura equivalent to 5 per cent of -meh landed cost.

B)mbay} 28.h September 1945 
No. l/2(H0)/*5-C >(0.S)—In ex rcis.) o.'t ie po vers con

ferred upon me by sub section 11 A) of sooti »n 11 of the 
Hoi d.iig and Prortteu-in^ P e/cation O/duaice, 1913 
(Ordinanc » No. XXXV of 19131. I hereby direct that in 

n^fcho sched ile app mded do Dhe notifi jatio i of th > Cent ollor- 
Gcue.ral of Civil Supplies No 1/2'7j)/ 5-CG(CS), d.^ted the 
12bhj^ly 1915, e.it i;s 10 and 16 shall bo deleted.

Bonbay, 28th September 1945 
No. l/2(lll)/45-CG(0 •>)—Inc'cercis? of the powers

f. rr d upon me by s ib-.m tion (iA) of s ction 11 of the
Hoariin>' and Profiteering Prevention Ordinance, 1943 
(Ordi lance No. XXXv^ of 1913), I he ebv direct every 
d -aler i i any of the ,.-tides spec.fied in the schedule here
to appended to exhibit at a prominent place in his shop a
price1iis„Hh.»wuK tues .li ig prices jf each type or claasj 
of the.artic! s held by him in stojk.

2 1 hereby further direct - .
t iat such• price Ji<t shall be written in ink in a book 

whurci i tho articles should bo

No.

Secretary to Government
New. Delhi, 2nd Noozmbir 1945 

No. 12>-F.P.(l'))/43—In oxcuisj of the povviri oonfe rei 
by s.lb-Tib (2) of rale 81 of th > D-fenje of Lilia Rubs, 
the Ce itrai Govern neat is pleased to diroot tint, with 
effect fr »ra tne 1st No/e.nbe: 191>, the f d.ovvi .g f irtner 
aumdaeit shill >e raido in the notific.tion of the 
Gove n -lent of I ilia in t u D ?pirj ne it of tn l utrio* ail 
Civil Supplies No. 12)-C(l)/4t, dab*d rb. e 3 )b i Sip tern jer 
1914, ail to dives wi h reform ?e to s ib--ule (ii) of r de 
119 of the said Riles t int nitio of .hbo\l>rsiU be given 
by publication of the same in the official Gazettes of the 
Govornm mb of India a id of th > Pnviuual Gover ine.ti— 

For sub-para (I) of para. I of the said notific ,lie i the 
following sh vll be S“b<tit ited :—

T. (1) I’ne price of all Po tla d Como it shall not **xc :ei 
Rs. 63 12-0 pi. r toil in full wag >n loads f. o. r. desoination

i

11

con-
excopt—

(n) stations situated on tho B mg a l and Ass ',m Railway 
lies to which are on an t. o. r. Calcutta basis ; ani 
(6) river sb .tions in Bengal and As .am, sjppdes to 

which are on an f. o. b. Calcutta bas s

supp.

J. D. KAPADIA
' D p ity Sicy. to tne Govt, of India 

The 14th Novcmbet 1945
N'D. 27810-S.T.—T .e following notification, issued by the 

Governm -nt of In lia in th j Dopartme.it ot Indus ri 8 and 
Civil Supplies, is hereby republished for general i iformi- 
tion.

(I)
with num cored pages, . , .
arranged as far as po -slble i., appropriate groups and m 
tho al ihabo.ic .1 order, or sh.i!l_ eo.npruo thj printjd lists 
issuod by the producer or distributor ;

rA a doabr w..o s.elU whol s .le as well as retail sh .11 
the price lis.t beta the wholesale and retail prices ; 

nrovided th it a de .lor, who only sells wh 4 s de, s.iall enter 
wholesde price alo .o an 1 the dealer who o.Jy soils ret ,il

“hI?)the price list shall bo 
• tin the limits per.niae l by or under the Hoard ng a id 

piotitoo ».« Prevention Ordinance, ld43, or any other law 
for tho time being in force.

By order of the Governor 
S. V. 80H0NI 

Secretary to Government
New Delhi, 14th September 1945 

No. SS/2S5 —I i ex -rci >•» of tne powers co ifo-rod . by 
sub rub (2) of rub 81 of the Defence of India R ibs the 
Central G>vornment is pleased to make th > following 
Order, and to di eit with reference to sub rule (l) of 
rule 119 of the sai l Rubs that notice of the Or her shall be
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givi n by the publi :ativm or*
India and by tho U*ue of 
nat uro of its provisions :—
rnl'Al) ?rder m^bo called the Paper Control
(Production) Order, 1C45.

V e^t, n^s tu th'j whole of British India
(•>) It i hall come into force at- once
(4) I he Paper Control (Production) Order, -944, is 

hereby r« -pealed :
, 4. ovid**d that anything done under any provision of 

that O dt-r shall be deemed to have b ion done under the 
corn81•( tiding provjsion of this Order.

2. In t-fis On.er, uni 
the sul joct or co.it *xt —

(a) Director ” means the Director of Paper, Direc
torate General o. Supply, and incl des any other officer 
authi-risod in this be..alf by the Centr.d Govern me. t-;

(b) rranuiactuvor me ns any person who manufactures 
pap©': in factory with n the moaning of tho Factories Act, 
1934 (XX \ of 1934) ;

(c) •* .Pt»pei* ” includes all varieties (whether homo
geneous, or L.minated and whether c« a1 c-d or un^o. .ted) or 
paper, p.peiboard. julpboard, wallboard, fibreboaid, 
st'awboaid, process beard and o,ffir similar nmie i<fis 
w^d* h a o iDii, .uLcuir d wholly or mainly either from 
vegetable fibres or pulp the.eof or both from such fibies 
and su h pulp.

3. Every manufacturer who is not a manufacturer on 
the. date of commencement of this 0 der shall apply for 
ri gist atijn to the Director i i the Form appended to this 
Orde; wLhin one mo..th of the date on which he Leg.ns 
to ma iiifacture pape •.

4.. (1) No manufacturer shall manufacture p*per of 
a variety or des< ription not specified in the Schedule 
ho;ieto annexed without the permission in writing of the 
Direct or.

6. To.al quanti.y of paper produced in tons during —
1st April 1941 to 3^t M ,.ca 1942 
1st April 19.-2 to 31st M.nvh 1943 
1st April i94l to 3lst March 1914 
Iso April 1944 to 3'st M<»rcn *945

Note—A copy of the latest available balance she et rnd annua 
report should be enclosed with this af plication.

1/WE CERTIFY THAT THE CONTENDS OF THIS 
ARE TRUE TO THE BEST OF MY/OUR KNOWLEDGE 
BELIEF.

Da^e

the same in the Gazette of 
a press note indicating the

1
APPLICATION 

AND

£ ip oi'i5 e cj tic All Hecnlis)
The Schedule

(^eeLl-use4)
I. Writing and Pri iting (Ex;ept Newsprint) Papers.

(a) Bl- .-(he l, white or cream wove cr laid, watermarked 
or u jwai- n. ark d, machine finished (M. F.) or machine* 
glaz d (M. .), nmi bleached or ouff in substances oi Demy
i4 lbs. 5vio*» < n i upwards.

(6) As in (a) above, but in substances below Demy 
14 11 s. 5uOh wiou a minimum ot Demy 12 lbs. 5a/s.

(c) Unll i.e.^ed, wove or laid 
unwatermarked ma.hi e fi fish d (M. F ) or machine glazed 
(M. G ) in s iostan.es <*f D >my 14 lbs. oOo’s.

(d) As in (c) above, hut in sub.-tanccs of Demy 14 lbs. 
590's with a minimum of Demy 12 ILs. ojj’s.

(fi; Ordinary badami wo e o- laid watermarked or 
umvatermarked, maoifi .e finish' d (M. F.) or machine 
gh-z d (M. G.) in substances uf Demy 14 lbs. 5jj s and 
up .va* ds

th**.ro is anything repugnant inss

watermarked or

(/) As in (e) {.love, 1 ut in sul stances below Demy 
14 lbs. oui/s with a minimum of Demy 12 lbs. 5uo’s.

The varieties for (a) to (d) above are—
.Printing, Foster, lithe, Map Litho, Imiti-tirn Arty 

Antique, Fer.o Prus .iato Ba.e, Account Book, Aamedabadi, 
D.p.icato -, D.aWL.g C«r bridge, CfF et Cartridge, Cream 
La.d, White L id, Cream Wove, Legal Blue, Superior 
Badami, Ma h Box.

T.*e qualifier for (a) to (d) above are—
(1) Sup rc .lei.dered and water-finished or, for rag 

qualiti s o. ly, Parchment fi-fished.
(2) Coloured.
(3) 10 to 25 per cent Rag furnish
(4) 26 to 5J per cent R*g fu ifish 
(3) 51 to 75 por ce .t Rag furnish
(6) 76 to luu per cent Rag furnish
(7) Emoossed or di Co rated
II. Wrapping Papers.

(а) Brown wrapping and browu cartridge minimum 
substance D>my 18 ibi 500*s.

(б) Machine fLah-’d (M F.) o* machine glazed (M. G.) 
ribbed or plain kraft or imitation kraft pap^r in substances 
of 22x29 30 lbs 48/s and upwards.

(c) As i i (6) abov» but i r 3u >stances below 22x29 
30 lbs. 48 /s with a minimum of 22 x 20 26 lbs. 48d’s.

III. Cover Papers.
(a) Blu-ched
(b) Unbleached
(c) Manill, for Casing.
(d) Manilla for E.voiopes 
The qu fiities for (a) to (d) above are—
(1) Sup rcalenderod or water-fhfiohed
(2) Embossed or decorated
(3) Coloured

IV. Sp cial Thin Qualities in Substances 
Demy 10 lb i. 50o’s.

(a) Toilet paper cut to small sizos
(b) Air mail

' (c) Malfifold
V. Bl »tting

(a) Ble wched
(b) Unbleached
(c) Co o ired

VI. Bo .rds (Solid, Paste cr Combination)
[а) Bl-lacked, semi-bl ;.cl e 1 . -r unbleached cardboards
(б) Bieaci oi or unbl >. ched ? ulpb *ar :s and miUooards 
(c) Bleached or unb e o ied M ini 1 > b oards
( .) Bleaci.ed or unbl a hed pasteboards
(e) Duplex and Triplex boar Is
(f) Ticki t b( aids
(g) Grey boards
(h) Straw boards
(i) i o rugated boards 

Tho qu litres for (a) to (A) above
(1) Col *ii' e 1
((.) S rptr r fi' nd red or water-finished 
(.»; W.-te-’pro fed 
(4) Co ruga;ed and Sili ate l

(2) If any question arises whether any paper manu
factured by » ma .u acturer is of a vari dy ( r description 
specified in the S hcdi.li and if s», of what variety or 
description, the qu-istio.i shal be ref <rred to the Director 
whose decision thereon shall be final.

5. The Director may issue to any manufacturer such 
directio ib relating t > the manufa'-.tu e uf paper as may be 
deemed nec ssary and the manufacturer shall comply w-ith 
such di *- ct.ons.

6. Any manufacturer, on being required to do so by the 
Duei tor, shad submit su -h returns or other information 
regardin' sto ks, manufacture and disposal of paper in 
such form h < may direct.

7. The Director may, with a view to securing compliance 
with tbi. Ord tr-—

(а) require any person to give any i iformation in his 
posse -sion with respect to any business carried on by that 
or a <y oiihor person ;

(б) inspect, or cause to b' inspect* d, any books or 
oth r documents belonging to or under the control of any 
manufacturer ;

(c) enter and s* arch. or authorize any officer to enter 
and search, any premises.

8. No p tsoii shall, wi ,h intent to ovade the provi ions 
of this Order, ref. 8 > to give any i .formation lawfully 
dema .ded fiom him under ciauso 6 or c.ause 7, or conceal, 
-destroy or mutilate any books or other documents in his
possession or under his control.
^ 9. A iv Court trying any contravention of this Order 
may, w.th ub prejudice to any sentence w.fich it may pa-;s, 
-direct th .o any paper in respect of which it is satisfied 
that the Order has been cont.avened shall be forfeited to 
His Majesty.

Below

FORM

(See clause 3)
Application for registration as a manufacturer of 

paper under the Paper Control (Production) 
Order, 1945

/To bo submit'ed f.o the Director of Paper Directorate 
' Gen ral of Supply, Shahjahan Road, New Delhi)
L N -me of firm
2 Full address of registered head office

rare—

3 T* logrftplfic j dfiress 
4. F 11 address of in'll or

Is the firm registe ed un le^*— 
\n) IridimG mpmios Act 

(b) Indian Partnciship Act

mills

5. S. C. AGGARWAL 
Dy. Secy, to the GoU. of India
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PRESS NOTE (d) The Chief Inspector or his representative shall be 
, textile Commissioner to the Government of India liberty at any such inquiry to examine any -witnesses 

~xias by a notification published in the Gazette of India, subject to the o.der of the Magistrate on points of law.
I? -e , October 1945, extended the order concerning (e) Where evidence is given at an inquiry at which the

j ^ 0 Glutton tallow to (1) the administered areas Chief Inspector or an officer nominated by him is not pre-
\ ai J*)?. Lv in ^ormoi[ Western India States sent, of any neglect as having caused or contributed to 
Kh^1^ t the Punjab States Railway lands, and (3) the the explosion or accident, or of any defect in or about, or 
rii a?+ including the Shillong administered areas and in connection with any Factory, Magazine, store, or any
uroc e that no person in the above areas shall sell imported carriage, ship, or boat carrying an explosive appearing to
mu on tallow used in textile manufacture (other than hemp the Magistrate or Jury to require a remedy, the Magistrate 
port^llfC a -Pr^Ce exceedinJ Rg- Pcr cwt- P- 0. R. shall send to the Chief Inspector notice in writing of such

rhe foregoing press note is being issued by the Toxtilo 
Commissioner with reference to sub-rule (1; of rule 119 of 
t he Defence of India Rules.

neglect or defect.
115. Inquiry into more, serious accidents—(a) When

ever an inquiry is held under section 9A of the Act the 
persons holding such inquiry shall hold the same in open 
court in such manner and under such conditions as they 
may think most effectual for ascertaining the causes and 
circumstances of the accident, and enabling them to make 
the report under this rule :

COMMERCE AND LABOUR DEPARTMENT 
NOTIFICATIONS 

The 12th November 1945
No. 5645-Gom.—The following notification, issued by the 

Government of India in the Department of Labour, is 
republished for general information.

Provided that where the Central Government so directs 
the inquiry may be held in camera.

(6) Persons attending at witnesses before this court 
shall be allowed such expenses as would be allowed to 
witnesses attending before a civil court subordinate to the 
High Court having jurisdiction in the place where the 
inquiry is held and in case of dispute as to the amount to 
be allowed the question shall be referred to the local 

No. Ex. 103—In exercise of the powers conferred by Magistrate who, on request by the court, shall ascertain 
sub-section (4) of section 9 and sub-section (6) of section ar.d certify the proper amount of such expenses.
9A of the Indian Explosives Act, 1884 (IV of 1884), as (c) All expenses incurred in or about an inquiry or in- 
amonded by the Explosives (Amendment) Ordinance, 1945 vestigation under this rule shall be deemed to be part of 
(NVIII of 1945), the Central Government is pleased to the expenses of the Department of Explosives in carying 
direct that the following further amendments shall be the Indian Explosives Act, 1884, into execution, 
made in the Explosives Rules, 1940 and that the same 
shall be published as required by section 18 of the Act 
as amended by the said Ordinance, namely :—

After Chapter VII of the said Rules, the following 
Chapter and Rules shall be added, namely :—

By order of the Governor 
R. L. NARASIMHAM 
Secretary to Government

New Delhi, 13th October 1945U

V. K. R. MENON
Joint Secy, to the Govt, of India 

The 12th November 1945
No. 5650-Gom.—The following notification, issued by the 

Government of India in the Department of Industries and 
Civil Supplies, is republished for general information.

By order of the Governor 
R, L. NARASIMHAM 
Secratary to Government

CHAPTER VIII
Accidents and Inquiries

112. Notice of accident—The notice of an accident 
required to be given under section 8(1) of the Act shall be 
given forthwith (a) to the Chief Inspector by Express 
telegram (Telegraphic Address—Explosives, New Delhi) 
followed within 24 hours by a letter giving particulars of 
the occurrence and (6) to the Officer-in-chargc of the 
nearest police-station by the quickest route. Pending 
the’ visit of the Chief Inspector, or his representive, or 
until instruction is received from the Chief Inspector that 
he does not wish any further investigation or inquiry to 
be made all wreckage and debris shall be left untouched 
except in so far as its removal may be necessary for the 
rescue of persons injured, and reoovery of the bodies of 
any persons killed, by the aocident

113. Procedure at Courts of Inquiry—{a) The Chief 
Inspector of Explosives will arrange with tho Heads of 
the Services concerned to bo represented at Courts of 
Inquiry where he so desires. In addition he will be

'^provided with copies of the proceedings of Courts where 
the matter is of losser interest. The Heads of Services will 

with the Chief Inspector of Explosives by

Coffee Control 
New Delhi, 29th September 1945 

No. 55 (28)-F.P./45—In exercise of the powe rs c inferred 
by section 48 of the Coffee Market Expansion Aot, 1942 
(VII of 1942), the Central Government is pleased to direct 
that the following further amendment shall be made in the 
Coffee Market Expansion Rules, 1940, namely:—

(i) In rule 5 of the said Rules, sub-rule (a) shall be 
renumbered as sub-rule (a) (i) and after the sub-rule as so 
renumbered the following sub-rule shall be inserted, 
namely:—

“(n) power to check the composition of blends manufac
tured by different roasters and to issue certificates to them 
indicating the composition and to inspect himself, or to 
authorise his subordinate officers to inspect any roasting 
establishment and to examine accounts and records of and 
such establishment and to collect samples of blends for 
inspection.”

&

co-operate
informing him immediately of occurrences liable to lead 
to tho summoning of Courts of inquiry on matters of 
interest to the Chief Inspector cf Explosives as indicated
^/M^he Chief Inspector of Explosives may attend in 
person or send a representative ; in either case he shall 
have power to examine witnesses, where he so desires.

114 Inquiry into accident—(a) Whenever a District 
Magistrate, a Commissioner of Police or a Magistrate sub- 
ordinate to a District Magistrate holds an inquiry under information, 
motion 9(1) of the Act he shall adjourn suoh an inquiry
unless the Chief Inspector or an officer nominated by him

present to watch the proceedings or the Magistrate has 
received written information from the Chief Inspector that 
that officer does not wish to send a representative.

(b) The Magistrate at least 14 days before holding the 
uLumed inquiry shall send to the Chief Inspector notice 

A ^writing of the time and place of holding the adjourned

U1M When an accident has been attended with loss of 
C an life the Magistrate before tho adjournment may 

S evidence to identify any bodies and may order the
internment thereof.

J. D. KAPADIA 
Deputy Secy, to the Govt, of India

LAW DEPARTMENT 
NOTIFICATION 

The 14th November 1945
No. 5726-L.—Tho following ordinance promulgated by 

the Governor-General is hereby republished for general

By order of the Governor 
R. L. NARASIMHAM
Secretary to Governmentis

New Delhi, 31st October 1945 
ORDINANCE No. KLII OF 1945

AN
ORDINANCE

f urther to amend the Indian Army Act, 1911, and the 
Indian Air Force Act, 19 32

Whereas an emergency has arisen which makes it 
necessary further to amend the Indian Array Act, 1°11
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,)/** 0/19,11) and the Indian Air Force Act 1032 (XIV of 
•) .>Z), tor the purposes hereinafter

Now, therefore, in exercise of the powers conferred by 
^2- of the Government of India Act, as set out in 

the Nmth Schedule to the Government of India. Act, 1935 
(-b Geo. 5, c. 2), the Governor-General is pleased 
and promulgate the following Ordinance :—•

1. Short title and commencement—(I) This Ordinance! 
niay he called the Indian Army and Indian* Air Force 
(Amendment) Ordinance, 1945.

{2) It shall come into force at

(7) After the words “ other than ” whore they occur 
for the first time, the following shall be inserted, 
namely :—

appearing ;

an offence committed after the 7th day of 
December 1941 while the persons in question was a 
prisoner of war or was present in enemy territory or ”.

(2) For the words “expiration of three years” the 
words and brackets “ expiration of a peried of three years 
^in the computation of which period any time spent by the 
person in question after the aforesaid date as a prisoner of 
war or in enemy territory or in evading arrest shall be 
excluded) ” shall bo substituted.

(3) To the Explanation the following shall be added, 
namely :—

«c

to make

once.
2. Amendment of section 67, Act VIII of 1911----- In

section 67 of the Indian Army Act, 1911, the following 
amendments shall be made, and shall with effect from’ the 
7th day of December 1941. be deemed always to have been time of the presence therein of the person in question
made, namely :  under the sovereignty of or administered by or in the

occupation of a {State at that time at war with His 
(I) After the words “ other than ” where they occur Majesty \ • 

for the first time, the following shall be inserted, namely:—
“ an offence committed after the 7th day of Decem

ber 1941 while the person in question was a prisoner of 
war or was present in enemy territory or ”

‘ and “ enemy territory ” means any area at the

WAV ELL
Viceroy and Governor-General

(2) For the words “ expiration of three years ” the 
words and brackets “.expiration of a period of three years 
(in the computation of which period any time spent by the 
person in question after the aforesaid date as a prisoner of 
war or in enemy territory or in evading arrest shall be 
excluded)” shall bo substituted.

PUBLISHED UNDER THE AUTHORITY OF THE 
HIGH COURT OF JUDICATURE AT PATNA 

NOTIFICATION
The 8lh November 1945

No. 29-8.—It is hereby notified for general information1 
that the High Court, in exercis ' of the powers vested in it 

(3) To the Explanation the following shall be added! by section 15 of Act XII of 1887, is pleased to declare that 
namely : ad Subordinate Courts in the districts of Puri, Balasore and1

“ and * enemy territory 5 'means any area' at the' Sambalpur shall remain closed’for general elections to the 
time of the presence therein of the person in question under Distriot Boards on the dates specified below against each 
the sovereignty of or administered by or in the occupation district :— 
of a State at that time at war with His Majesty 12th to 14th November 1945

19th to 22nd November 1945
.. 12th to 15th November 1945

By order of the High Court
A. SALISBURY 

Registrar

Puri .. 
Balasore 
Sambalpur3. Amendment of section 78, Act XIV of 1932—In

section 78 of the Indian Air Force Act,. 1932, the following 
amendments shall be made, and shall with effect from the 
7th day of December 1941 be deemed always to have been 
made, namely:—
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